Jabalpur, this the 1st dayiaf April 2003.

Hon'ble Mr. Shanker Reju - Member iJudic_hl)
Hon'ble Mr. R.K.Upsdhyays- Membsr (Admme.)

Smt. nlmub-i

W/o Late Shri Chamrulal
R/o village Richhai, Distt.

Jebalpur (M.P.) = APPL ICANT

(By Advocate - Mr,N.Pandharkar)
VERSUS

1. Union of India .
Through The Secretsry,
Ministry of Defence
New Delhi.

2, The General Mgmager,

Gun Carriagse factory, ,
Jebalpur (M.P,) - RESPONDENTS

QR D ER(ORAL)

On the strength of the fact that the applicant
is a legally married wife of i!.‘vie Shri chamm;!_al, a
retired Government servant . g‘é has preferred a
representation to the respondents regarding family

pension, which is not yet disposed of,

24 Ends of justice would be met if the present
034\: is disposed of with a direction to the respondents
to consider the claim of the applicant for family
pension in accordance with the rules and instructions
by detailed and speaking order within a period of two
months from the date of receipt of Copy of this crder.
We order accordingly, OeA. stands digposed ofe :

DT g i

(R.KoeUpadhyaya) (Sha
mnﬁé?i‘ (Admv.) mﬁ%&ﬁl )



qsiasazz al/e...
i b tjf"‘f‘ '?}* ,..‘

.....

(1\ T;Paa s A

‘»"{2)”‘:—' ,, &;ﬁ)
/@l/‘? A 8K /-A""* Q
‘4) TR NN

N ‘nA - .
3 am’ e e -
‘["' w &‘ﬂ'nn TNy

o

o, Qe
- W =

mar E 3{1’:4):‘& Bep @
3 1l

T AN



